CENTRAL ADMINISTRATIVE TR IBUNAL
BANGALORE BENCH

e R B AR
COMMERCIAL EOMPLEX(BDA ),
INDIRANAGAR o
BANGALORE = 560 038
0.A.No 299/87 (duplicate file) Dated /(/ =02=1993
To
The Assistant Registrar,
Supreme Court of India,
NEW DELHI.
Subject 3 DESPATCH OF ORICINAL RECORDS = CIVIL APPEAL
NO 2553/88 - OA NO 299/87 ON THE FILE OF
CENTRAL ADMINISTRATIVE TRIBUNAL ,BANGALORE.
Wil W
UOI by Secy., Min. of Finance & anr $5333 Appellants
Versus.
Krishnamurthy Srinivas Agnihotri - 33333 Respondentx
MR
sir,

I am directed to refer to your letter No D 652/88/IVA dated
02-02-1993 and to say that the case Records of DA No 299/87 in fils 'A!
are enclosed with an Index Sheet for further action at your end. File 'B?
containe only the duplicate copy of the application and reply and File 'C!
has only office copy of notice and A,D Card and hence retained in this
Registry as they mey not be rsquired by the Supreme Court Registry.

The recajpt of the above Records may please be asknowledged
and the records may be returned to this Registry when no longer required.

( AJLQ Yours faithfully,
5 {:%’Jl’\“ " S
\€ LT ‘\,S'C (NRAMAMURTHY )

) DEPUTY RECISTRAR(J)
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CENTRAL ADMINISTRATIVE TR IBONAL
BANGALORE BENCH

APPL ICAT ION NO 299/87

Krishnemurthy Srinives Agnihotri e s Applicant
Versus
The President of India o> enth ssse Raspondent/é"

,vadd%yrﬂFﬁfmﬁ,mﬁ'
INDEX SHEET

FILE ‘A
S.No Description Page No
1. Drder Sheet 1 to 7
2¢ Examination Report in CAT 8 & 9
3. Original epplication dated 13=04-1987 10 to 20
4, Annexures to original Applicetion 2% to 64
Se Vakalet 65
6e Reply statement of respondents

deted 17=-8-87 66 to 74

Te Original Grpeatgs-EBIBQBted 17-9-87 75 tao 80
g. 0/C of letter/forvarding CAT Order

deted 17-3=-87 to all concerned 81 to B4R

9, Foruarding letter dated 9.8-88 in D.No
652/88 of Assistant Registrar,Supreme
Court slong with a copy of order of
Sypreme Court dated B=B8=88 Cu CMP 24°

10, Letter d-ted 22-11-1988 in D.No
652/88/1VA of Addl, Registrar of
Supreme Court along with copy of
order dated 8-8~88 - - g9 to 91

11, Plaint copy filed in Supreme Court
in CA 2553/88 | 92 4o 100
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File of A.No. 299/87
(Duplicate file) Dated 14 February, 1995

Te

The Assistant Registrar,
Supreme Court of India,
Naw Do }. h i .

Subject ¢ KETUHN OF ORICINAL nEGORDS ~ CA NO
2553/88 = OA NO 299/87 (N THE FILE
OF CENTRAL ADWMINISTRATIVE THIBUNAL,
BANCALORE BENCH,
UGI by Secretary, M/o Finance and anr ::: Appellant
Versus
Krishnamurthy Srinivas Agnihotri i{:i Hespondent
WR A RERER R
$ir,
Please refer to our lsttsr No O.A.No, 299/87

(duplicste file) dated 19-02-1993 and your letter D.No,
652/88/1VA dated 07-12-19%4,

' It is requested thet the original records
in OA 259/87 which have been sent to your Registry
on 19=02=1993 may kindly be returnad, l 9. | 2
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Yours faithfullwy,
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Q ¢ \;., (‘b*ﬂ)ﬁx \(‘“. (\.S% ) l‘/it - C,(}vz-\f_ BN
o e e , No. 652/88/S.. IV
mmunications should be ;
add d to the Fl.agis.trar. q\/i\@<
.3uoe;e migun, by designation. O\ . SUPREME COUR \P&
Tel ic addr —_ E AW
R A sUpReMECO" /(‘)i/ I Aj II\JDIA u:\w gl
Dated New Delhi, the ............ re¥Ck 1990, . xrg ©Y

FROM : The Registrar(Judicial),

Sgp?eme.Court of India, f’iﬁ?ﬁﬁf;:\_
New Delhi. r,¢ i “tﬁ
T0 A The Registrar, f’ /J.Makyi
Central Administrative Tribunal, ; ! W
Bangalore,
\_,-.../—":‘ "
CIVIL APPEAL NO,2553 OF 1988, ! Boach, »ef
Union of India & Anr. «ssAppellants,

Versus
Krishnamurthy Srinivas Agnihotri. .. Respondent,
Sir,

In continuation of this Registry's letter of even
number dated the 2hd/7th December, 1988, I am directed
to transmit herewith for necessary action a certified
copy of the Decree dated the 16th November, 1994 of the

Supreme Court in the said appeal.

The Original Record will follow.
Please acknowledge receipt.
Yours faithfully,

~ A 'Vbl-‘ B
th@‘“ 134

for REGISTRAR(JUDICIAL)




| Certified to be a true copy
Hhoeasdl—-
; sty Peisifar (Judl) |
L™ W THE SUPREME COURT OF [RBIAS /& Abtits 1999

SRIMINAL/CIVIL APPELLATE JURISDICTION Supreme Court of India

587857
Mo 5% 19
CIVIL APPEAL NO. OF 1988.
(Appeal by Special Leave from the Order dated the 17th

September, 1987 of the Central Administrative Tribunal,
Bangalore in Application No.299 of 1987).

1. Union of India through
Its Secretary, Ministry
of Finance, Department of
'Revenue, New Delhi,
2, Chief Commissioner(Administration)
& C.1I.T, Karnataka=I C R. Bldgo
@ueens Road, Bangalore-I, secsAppellants,
Versus
Krishnamurthy Srinivas Agnihotri,

/ S/o Srinivasachari Agnihotri,
I,T7.0. Raichur, Bangalore, «++Respondents,

16th November, 1994.

ORAM 3

HON*BLE MR, JUSTICE KULDIP SINGH,
HON'BLE MR, JUSTICE B.L. HANSARIA.

For the Appellants: Mfg,P. Parmeswaran & T.V.Ratnam, Adv&cates.
For the Respondent: Mr. P. Mahale, Advocate,

The Appeal above-menticned being called on for hearing
before this Court on the 16th day of November, 1994; UFON
perusing the record and hearing counsel for the parties
herein, THIS COURT DOTH ORDER3

1. THAT the appeal above-mentioned be and is hereby
dismissed;

coe2/=



i - 2

2¢ THAT the respondent herein Do pay to the appellants
herein their costs of this appeal quantified at K.10,000/-
(Rupees Ten thousand) only;

3, THAT the Order of this Court dated the 8th August, 1988
passed in Civil Miscellaneous Petition No,3469 of 1988 in
this appeal granting stay be and is hereby vacated;

AND THIS COURT DOTH FURTHER ORDER that this ORDER be
punctually observed and carried into execution by all

concerned;

WITNESS the Hon'ble Shri Aziz Mushabber Ahmadi,
Chief Justice of India, at the Supreme Court, New Delhi,
dated this the 16th day of November, 199,

>

¢ 7

(J.K. RAWAL)
ADDIT IONAL REGISTRAR(JUDL.)
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SUPREME COURT “ﬂ

CREWPSPRL/CIVIL APPELLATE JURISDICTION

b+ 4 BFAEK
CIVIL APPEAL NO.2 OF 1 .

Union of India & Anr. Appellant 8

Paliionake
Versus

Krishnamurthy Srinives Agnihotri. Respondent

%ENTRAI{ AMINI&T%TIV E TRIBUNAL, BANGALORE. 5 \
pPpin. NO. o e

DECREE DISMISSING THE APPEAL WITH QUANTIFIED COSIS
- TO THE APPELLANT.

16th November, 1994.
poe s

Dated the day of

armeshwaran,

ate on Record for

the Appellants.

Compared with SHRI Padma Mahale,

No. of folios Advocate on Record for the Respondent.
< RESENCE
SEALELL N MY ERE
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SECTION IV-A
D,No,652/88/IV-4, /O TV

SUPREME COURT OF INL.IA
NEW DELHI.

DATED 2B 341993

lf;'

roms
The Assistant Registrar,
Supreme Court of Indis,
New Delhi,

T
ph

ot The Registrar,
3 Central Admn.Tribunal,

. Bangalore.
CIVIL APPEAL No 2993 op 1968
(High Court 0.4.No.259 of 1987.)
Union of India & Anr, .« Appellant
-Versus-
Krishnamurthy Srinivas Agnihotri .+ Respondent
STy,

)

o
o\

Pl .
) I am directed to acknowlege the receipt of Original Record

sent with your letter No. dated the

19th February, 1993 in the appeal above-mentioned.

Yours faithfully

R ;6«“"51’ o Bt o3
{/ % 6&‘( C/gﬁ gNi ASSISthREGI STRAR
M& |
arun/-
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SECTION-IV A, tf-»'zﬂi%,wgww i@ﬂf&f;: o

D.No, 652/88/1V-A, %-ﬁn
<UPREME COURT OF INDIA , ,
NEW DELHI. W“"‘?‘

. DaTED: 5,12,1994 ¢y (s
o g '___=‘___,L___.__—‘-—- { P
. | /-4 |
v e Assistant Registrar, ;%,
i ount of ITndia,
v i6[rl94
To s | | a i
he Registrar, \\r' -
Central Administrative Tribunal, ,\ﬂ\ ' ‘
Bangalore Bench, Bangalore. ‘ \b§>/f
CIVIL 4PPEAL NO(s). 2292 of 1998 :

(Application no.299 of 1937)

] LT 1
Jnion ol i1ndlag « &Anr,

«.s Appellant(s).

-Versus- I
... Respondent(s). R

" Krishnamurthy Srinivas Acpihotri
y 11 vacs ihotr

Sir,
In pursuance of Order XIII, Rule 6, S.C.R.1966, 1
.af’ directed by their Lordships of the Supreme Court to

transmit herewith a certified copy of the Order dated 16.11.19294

in the Appeal above-mentioned. The Certified copy of

the Decree made in the said Appeal will be sent later on.

Please acknowledge receipt,

Yours faithfully,

W@ 2G5

A SST STANT REGI STRAR.,
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% as such the appeal i« S e = }
Pf 1o dismissed, We, however,
direct the responden
? spongent tg DAy e - - ;
' B Pay the rr_o_-t of the appellant, ,\
Which we quantify as Rs.10,000/- "
Sd /-~
Mgy f\f;:"]h")j U—/ J
' " ® 8 06 0 0 9 O e e DO S O e e el
, November 16, 1994, (KULDIP SINGH)
. \
dd/-

..O"Oll'l...l...J

(B.L.HANSARIA)
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, Al communications should be el %%2/ 88/5.1Va.
dd d th Registrar.
gup::i?' CDu?t, l:ya designation. S[IPREME CO[IRT
NOT D® name
Telegraphic address :— IND I A
" "SUPREMECO"

FROM : The Assistant Registrar,
Supreme Court of India,
New Delhi,

Iminisirat)
Z5

Soh

Vi g
el 7 . of . -
¢ Dy. Ke / O’!’ J ? S) \

-~

TO

Central Administrative Tribunal,

B . 1&«‘& hu&é}g i
angalore N //{’/
CIVIL APPEAL NO.2553 OF 1988, \igig;,,;f"
Union of India & Anr. +ssAppellants,
Versus

Krishnamurthy Srinivas Agnihotri, ++ Respondent,

Sir,
In continuation of this Registry's letter of even
number dated the 19 , I am directed to transmit
herewith the rezmzsx Original Record relating to the mééfer,
forwarded to this Court under your letter 0.4.No,299/87 oo
dated thé 19th February, 1993, as per the details given
below, |
Please acknowledge receipt,

Yours faithfully,

{
| W”%fw
I'e
ASSISTANT REGISTRAR s

DETAILS OF ORIGINAL RECORD: '

Case records of O.A.No.299/87
in f£ile 'At,



